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Central Administrative Tribunal
Princioal Bench

0.A. No.244O/2oO3

New Delh this the 3rd dav of October' 2oo3

Hon'ble ShrI Justice V-S- AqEarwal. Chalrman
Hon'ble Shri v-K- l'la.iotra- Mcmbcr (A)

Harninder Sinqh' Rawat'
S/o Late Shri Jeet Sinclh Rat'ttat-

:APPI icant
(Bv Advocate: Shri Yosesh Sharma)

Versus

1.. Union of India throuqh the Secretarv"
Hinistrv of Defence" Govt- of India"
South BlocK- New Delhi-

2 The Chief Enqineer"
Headquarters MES. West Command"
Chandimandi r

The Chief Enqineer.
MES" Delhi Zone. Delhi Cantt- *Resoondents

?

OROER (Oral)

Hon'blc Shrl V-K. }lajotra" l'lsmbcr (A)

Applicantinthls0Ahassouqhtbenefitof

order dated L2-9-2cic/2 in 0/A-48i.o/2002 made in the case

of similarlv sltuated person namelv. Manohar Dutt

Joshi. Aoplicant's representation in this behalf made

on 13.8.2003 (Annexure A-l) has remained unactioned a't

the hands of the resPondents.

2.Atthlsstage"inourviewulithoutouttirrg

the respondents on notice while their riqhts will not

be preiudiced" this 0A can be disposed of bv directing

the respondents to dispose of app]icant's

representation Annexure A-1 dated 13.8.2OO3 bv passing

a detailed and speakinq order expeditiouslv preferablv

within a oeriod of three months'

3. OA is disposed of accordinqlv' No costs'
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